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BEFORE THE NATIOIMAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. mjlQll

IN THE MATTER OF:

'  ' ' * » •»

KRISHNA CHOUHAN ...APPLICANT

VERSUS

STATE OF JHARKHAND ...RESPONDENT

REPLY ON BEHALF OF MDCWL LTD. (FORMERLY. MnMMFT

DANIELS COAL WASHERIES LTD.) •

MOST RESPECTFULLY SHOWFTH-

1. The present Reply is being filed in compliance of Order passed by

this Hon'ble Tribunal on 10.08.2022 to answer the issues raised by
the Applicant in his letter dated 19.04.2022 addressed to the

Jharkhand State Pollution Control Board complaining about

environmental pollution caused by "Monnet Daniels Coal Washeries

Ltd." situated at Khalari Block of District Ranchiwhich letter has been

received by this Hon'ble Tribunal through Post and which letter

petition has been consequently registered as an Original Application

by this Hon'ble Tribunal in the interest of justice.

2. The Complaint of the Applicant was that, "Monnet Daniels Coal

Washeries Ltd." had stored huge quantities of rejected coal in its

washery and blocking the road. The Applicant has alleged that the

Coal Washery is violating the provisions of the Air (Prevention and

Control of Pollution) Act, 1981 and is also contaminating the river



namely 'Sonadubl' by way of discharging untreated effluents in its

water. This Hon'bie Tribunal, therefore, on receipt of the said

complaint of the Applicant formed a Joint Committee of the

concerned Statutory Authorities vide Order dated 10.08.2022 to

verify the factual situation and to suggest remedial measures in

accordance to law. Additionally, "Monnet Daniels Coal Washeries

Ltd." has been asked to file its response in answer to the said

allegations of the Applicant.

3. It is stated that, "Monnet Daniels Coal Washeries Ltd." now known

as MDCWL LTD. is engaged by Punjab State Power Corporation Ltd.

(PSPCL) as Washery Operator for the production of washed Coal. The

Washery is situated at KDH area in Khalari Block ofDistrict Ranchi,

Jharkhand. "Monnet Daniels Coal Washeries Ltd." is a Coal Washery

(wet process) unit and working on closed circuit' principle,

established in the leased Land of M/s Central Coalfields Ltd. (CCL).

While the Washery is engaged in the production of 'clean

Coal/washed Coal', some waste in the form of 'reject coal' is also

produced, which is the by-product of the process. Washed coal is

sent to 'Punjab State Power Corporation Ltd.' (PSCPL)through

Railway Wagons keeping environmental concern in view and coal

rejects are temporarily stored in the premises of the plant and

ultimately disposed of to captive power plants through railway

wagons only.

That, during the period in question the Washery dispatches

through Rail Wagons could not function because the Certificate of



'Consent to Operate' (CTO) issued in favour of the Washery had

expired in Decembeo2021 and though an application for renewal of

the same was made, the renewal of the Certificate only took place

after a period of 3 months in March,2022 as a result of which the

reject coal that had accumulated in the premises coold not be

disposed of.

Additionally, while there was countrywide lockdown, due to the

'Corona' Pandemic the dispatch could not be in time resulting in

accumulation of Reject Coal in the premises, but as the situation

improved those rejects were disposed off regularly. Presently, the

Reject and Washed Coal are being disposed/dispatched periodically.

4. ISSUES RAISED BY THE APPLICANT WITH REGARDS TO

ENVIRONMENTAL POLLUTION ALLEGEDLY CAUSED BY THE PROJECT

PROPONENT, "MONNET DANIELS COAL WASHERIES LTD." AND

RESPONSE THERETO:

(i)The Applicant has alleged that the 'Monnet Daniels Coal

Washeries Ltd.' (Also called the 'Project Proponent') has stored huge

Cjuantities of rejected coal at its Washery which has blocked the road

near KDH weighbridge.

It is hereby stated, that, the activities undertaken by the

Washery never blocked the road near KDH Weighbridge. The road

which the Applicant has pointed out belongs to M/s Central Coal

Fields Ltd. and is simultaneously used by CCL,KDH Project &others

for Local Sale, transporting, and Weighment at CCL weighbridge



situated alongside the road which results in jamming of the road at

times. It is incorrect to say that the rejected coal stored in the

Washery is causing any blockage. Some spillage at the weigh bridge

is due to unloading of overloaded trucks of Local Sales of M/s CCL.

Monnet Daniels Coal Washeries Ltd. is not in the business of

Local Sales and all dispatches are being done through Railway

Wagons only.

Also, it is pertinent to mention that while Washed coal

produced at the Washery is sent to Punjab State Power Corporation

Ltd. (PSCPL) through Railway Wagons, the coal rejects are

temporarily stored in the premises of the plant and ultimately

disposed off to captive power plants only through railway wagons.
During the COVID Pandemic, when there was countrywide lockdown,
the dispatches were badly affected, but, as the restrictions imposed
during the lockdown eased the Reject Coal was disposed off.

It is however submitted that one portion of the Project

Boundary wall was damaged due to heavy rains because of which

some reject coal had inadvertently made Its way onto the adjoining

portion of the road. Action has already been taken to repair the

Boundary Wall in order to prevent any spillage of the reject coal and

removal of already spilled reject coal.

(ii) It has also been alleged by the Applicant that rejected coal
stock caught fire which emitted smoke thereby affecting the health

of the residents living in the nearby areas adversely.



This allegation of the Applicant Is vehemently denied In as

much as there has not been any Incident of the Coal stock catching

fire endangering the lives of human populace as washery Is situated

In mines area and away from habitation.

It Is however very crucial to mention that 'Coal', because of

Its characteristic features has a tendency to catch fire. And In order

to ensure that the rejected Coal stock does not catch fire/adequate

arrangements for "Fire fighting Hydrant Systems" all' along the

boundary of factory premises are there In place. There are 20No. of

Fire fighting Hydrant Valves/System" which are all operational.

Additionally, there are 22 No. of fixed type of Water Sprinklers for

suppression of dust on roads and Its surrounding areas. Mobile

water Tanker/ sprinklers are also In movement all along the factory

premises and Its surrounding areas.

It Is also pertinent to mention that, the washery Is situated

on the Lease Hold Area of the KDH Mines besides the Coal loading

point of KDH Railway Siding N0.I81 II which area Is not occupied by

human population.

(iii) It has been alleged that there has been violation of the Air

(Prevention and Control of Pollution) Act, 1981 by the 'Monnet

Daniels Coal Washerles Ltd.'

It Is humbly submitted that The Unit has been functioning In

compliance of all rules and regulations In place for the protection of

the environment. The Unit Is having Environmental Clearance from



the Govt. of India, Ministry of Environment and Forest under

Reference No.- J-11015/260/2008- lA.II (M), dated 10.12.2008 which

is annexed as Annexure R/1.

A No Objection Certificate (Consent to Establish) under Section

25 and 26 of the Water (Prevention and Control of Pollution) Act,

1974 and under Section 21 of the Air (Prevention and Control of

Pollution) Act, 1981 has been granted in favour of Unit by the

Jharkhand State Pollution Control Board, Ranchi vide Memo No. N-5,

dated 09.03.2009 which is annexed as Annexure R/2.

The Unit is having authorisation for Facilities Processing

Environmentally Sound Management practice for dismantling and

recycling of E-waste issued by the Jharkhand State Pollution Control

Board under reference B-1055, dated 04.10.2018 which is valid for 5

years from the date of issue and which is annexed as Annexure R/3.

The Unit also has the Consent to Operate (CTO) Certificate

under section 25 and 26 of the Water (Prevention and Control of

Pollution) Act, 1974 and under section 21 of the Air (Prevention and

Control of Pollution) Act, 1981. Copy of CTO Certificate granted in

favour of the Unit vide Reference No. JSPCB/HO/RNC/CTO-

6520424/2020/708 valid upto 31/12/2021 dated 25/03/2020is

annexed herewith as Annexure R/4.

While the Consent to Operate (CTO) certificate of the washery

had expired in December,2021 and application for renewal of the

same was made, the renewal of the Certificate only took place after

a period of 3 months in March,2022 as a result of which the reject



I
coal that had accumulated in the premises could not be disposed of

in time.

Copy of payment of Challan made to State Pollution Control

Board, Jharkhand for renewal of the Consent to operate Certificate

(CTO) for an amount of Rs. 1,66,000/- dated 28.10.2021 and receipt

received dated 01/11/2021 is annexed herewith as Annexure R/5.

The renewed CTO Certificate was granted in the favour of the

Unit vide Reference No. JSPCB/HO/RNC/CTO - 11502577/2022/265,

dated 12.03.2022 which is valid upto 31.12.2023. Copy of CTO

Certificate dated 12.03.2022 is annexed herewith as Annexure R/6.

The Unit is also having authorisation from the Jharkhand State

Pollution Control Board for handling of hazardous waste and for its

disposal which is valid upto 31.03.2025 vide Memo No.

JSPCB/HO/RNC/HWM - 9658292/2022/28 dated 17.07.2022 which is

annexed as Annexure R/7.

And therefore, this allegation that the Washery has violated

any law is entirely false for the reason that the 'Monnet Daniels Coal

Washeries Ltd.' while being engaged in the business of Coal

processing has always been abiding by the law in force keeping all

safeguards in place. The Unit is having Consent to Operate (CTO)

under the Air (Prevention and Control of Pollution) Act, 1981 which is

valid upto 31.12.2023.

Also, in order to monitor the Air Quality, the Unit has installed

PM-10 Analyser which is having its Connectivity with jharkhand State



Pollution Control Board server and result shows that PM-10

concentration in the Ambient Air was found well within the

prescribed limit most of the time as notified by Central Pollution

Control Board. Ambient Air Quality standard as notified by CPCB

dated 18.11.2009 is annexed herewith as Annexure R/8.

Copy of Test Report showing the Air quality for the date of

monitoring between 19.09.2022 to 20.09.2022 dated 29.09.2022 is

annexed herewith as Annexure R/9.

Copy of Air quality data of PM-10 analyser representing

Ambient Air Quality of the area for the period from 01.11.2022 to

30.11.2022 is annexed herewith as Annexure R/10.

Additionally, Continuous Ambient Air Quality Monitoring

Arrangements - Ambient Air Quality Monitoring inside the factory

premises are also monitored regularly by the Scientific research

laboratory of Jharkhand State Pollution Control Board at different

locations.

It is however submitted as before that there had been some

damage to the walls surrounding the Boundary Wall of the Project

due to heavy rain because of which some coal had inadvertently

made its way onto the adjoining portion of the road and the same

might have resulted in coal dust in the area. But, the Boundary Wall

is repaired from time to time in order to ensure that there is no



possibility of any spillage of coal in future that might result in the

problem of coal dust.

(iv) Another allegation against the Washery is that there is

effluent discharge into the "Sona Dubi" River which is contaminating

the surface water.

First and foremost, Sona Dubi is not a river, it is a Rain-fed

drain which ultimately meets river Damodar at a distance of about 3-

4Kms.

It is hereby submitted that Monnet Daniels Coal Washeries

Ltd. is designed for Zero Effluent Discharge. The Washing process is

designed for closed circuit system. Unit is following all concerned

enactment specified in Schedule 1 of the National Green Tribunal

Act, 2010 and has not violated any of them.

Effluents with coal fines is sent to Belt Filter Press imported

from U.K., where coal fines are recovered and mixed with solid

Rejects which are disposed of by Rail. Practically there is no

discharge out of circuit. In case of any power failure some water gets

discharged to settling ponds for recirculation to circuit. There is no

discharge as such going outside the Washery. Settling ponds are

already there and one more siltation pond work has started at Site to

take care of any emergency.
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It is noteworthy that the 'Sonadubl Nala' Is flowing besides

different coal mines like Dakra, KDH, Purnadih and lastly flowing

besides KDH Line No-I & II Railway Siding and also flowing near the

washery. It receives rain water surface run-off from different Coal

Fields of the area. This drain also receives rainwater surface run-off

from railway siding area of M/s CCL which indicates that 'Sona Dubi

drain is mainly for rain water surface run-off of surrounding areas. It

is also markable that coal transportation from all mines takes place

all along the Nala Travers. However, the water of Nala is clean free

from any coal.

It is hereby submitted that, the washery 'Monnet Daniels Coal

Washeries Ltd. has not violated any provision of law in force.

PRAYER

In view of the submissions made herein above, MDCWL LTD.

(Formerly, Monnet Daniels Coal Washeries Ltd.) humbly submits that
the allegations made against the washery are misplaced and

misconceived and prays to this Hon'ble Tribunal to dismiss the

Original Application in limine'm the interest of justice.

FILED BY:

SHALINt DAFTUAR

Advocate for MDCWL LTD.
(Formerly, Monnet Daniels Coal Washeries Ltd.)

Chamber No.303, New Lawyers Chambers
Supreme Court, New Delhi-110001

Mob.9971032315

Email:shalinidaftuar@gmail.com
New Delhi

Dated: 09.12.2022
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STATE OF JHARKHAND

VERSUS

...RESPONDENT

AFFIDAVIT

I, Devendra Singh, S/o Late Shri Daulat Ram Verma, aged about 64 years,

and duly authorized by a resolution passed by the Company, 'MDCWL

LIMITED' (Formerly known as Monnet Daniels Coal Washeries Limited) a

Company having its Works: Near KDH Mines, N.K. Area, P.O - Dakra, District

Ranchi, Jharkhand- 829210 in order to represent the Company and to make

submissions on its behalf, being aware of the facts and circumstances of

the case, do solemnly affirm on Oath as follows:

1. That I am working in the capacity of Senior General Manager, Washery,

Dakra of 'MDCWL Limited' and duly authorized by the Company in this

IrS A^\t'ehalf am competent to swear the present Affidavit.

The Company 'MDCWL LIMITED' has been served notice in the

fprementioned O.A and has been directed to file a reply to the allegations

made by the Applicant in the application.

3. I have gone through the accompanying Reply which has been drafted

under my instructions. I solemnly state that the contents of the Reply are

true to the best of my knowledge and belief and that it conceals nothing



and that no part of it,is false.

1^

4. That the documents annexed with the accompanying Reply are true

copies of the respective originals thereof.

r'

v-

e-

o

v<5

DEPONENT

VERIFICATION

^' &

Verified a
8 DEC 202i
7=— on this daday of December, 2022 that the contents of the

above affidavit in para 1 to 4 are true and correct to the best of my

knowledge and belief and no part of it is false and nothing material has

been concealed there from.

DEPONENT

oath Commiss/r,otatSe 36/2022
JHIM

NoSI I
ligh Co*-^VIJAY

D
LA

elhbyAPP 202,-4perio
-4

Ne'^'e//j/ Court

I s/0 D/0 / W/0 . I . /I ^
Verified by
do h/reby/solemnly affirn^efo'e

ITil ilOil&i Del



AnMEXURE K/t

No.M 1015/260/2008-IA.ll(M)
Government of India

Ministtv of Environment & Forests Paryavaran Bhawan,
C.6.0.Complex,

New Delhi -110510.

Dated: lO"* December 2008

O"

C)

To

M%'Monnet Daniel Coal Washeries Pvt Ltd,,
Monnet House, 11 Ma^id Math,
Greater Kaiiash Part II,
New Delhi —110048,

Sub:

Sir,

Expa„^„„ of C»al Wiheiy by we.
Rancbi. ,b..«.abd -

Environmental Clearance- reg.

1  V

.  loH-nr Mr. mtfl/HO/JPL/72 dated 16.06.2008 with application for TermsThis has reference to letter No. . 25.08.2008 and subsequent
of Reference (TOR) and this and lettere dated 08.11.2008 on the
application dated 06.10.2008 for environmental d . considered the application. The
above-mentioned subject. The Ministry o million tonnes per annum (MTPA)
proposal is for expansion of coal wS mocessatthdrexisti
^padty of raw coal to 5 MTPA raw coal capac.^ by wet ^
within the leasehold of KDH a total area of 15.5 acres. There areabeen obtained by M/s CCL on 29^0^993, In dis ' ^5 buffer zone. Land
no National Parks, Wildlife Sanduary, P ^ has been transferred to Punjab State
within the premises of KD Hesalong OCR _jygn to M/s Monnet Daniel Coal
Electricity Board for establishing the washery, \ ^ashen/ has been established in an area
Washeries Pvt. Ltd under OTtractual »«grjia Technology of two streams of15.5 acres within the mine. The Coal washery IS ba ^ from the mine is presently
400 TPH (2.5 MTPA) each operabng for 313 days in a yea premises. With the
transported from the mine by trucks to kdH mines would be received by trucks from
operation of the coal washery, raw coal distance of 0 6 km and the washed coal would be
the mine and off loaded to the ^ail to Punlab The establishment of the washery
transported by conveyors to railway sljng and J'y "''^2)al would be reduced from 40-45 % to
would not result in additional ^ transported by conveyor to railway
about 34% for consumption of PSEB. Wasnea coai concept and all the process water
siding of mine. The washery would operate on a recvcled back into the dose drcuit of
would be clarined through a 9^ tre^e y drains A seasonal nala passes through
thewasheiy. No effluent would be dWed mto^e^

3o'Sa.. CP..! COS. 0..0 P.,ec.
is Rs. 45 crores.

2. The Ministry of Environment &
mentioned expansion of the coal ̂ ^sheiy u cuyjronmental Impact Assessment Notihcation,
to 5 MTPA of raw coal under the 211 of MOEF Circular dated 13.10.2006
2005 and subsequent amendments thereto and under Para 2.1.1 or
and subject to conditions specified below:

f

lyv-e
Sr. General Manager
MDCWL LIMITED

KDHDAKRA



e v..

(viii)

(ix

c

A. Specific Conditions

(!) The company shall prepare and Implement a plan fbr transportation of washed coal by rail
mode only from the railway siding within the KDH OCP. The internal transport of raw coal is
by trucks and washed coal and rejects coal from the washery shall bg by belt conveyors upto
the railway siding.

(ii) The raw coal, washed coal and coal wastes (rejects) shall be stacked properly at earmarked
site(s), within stockyards fitted with wind breakers/shields. Adequate measures hall be taken
to ensure that the stored minerals do not catch fire. Only one day stock shall be stored in the
stockyard,

(iii) Hoppers of the c»al aushing unit and washery unit shall be fitted with high efficiency bag
filters/Dust extractors and mist spray water spriniding system shall be installed and operated
effectively at all times of operation to check fugitive emissions from crushing operations,
transfer points of belt conveyor systems which shall be dosed and from transportation roads.

(iv) All internal roads shall be concretised; The roads shall be regularly deaned with mechanical
sweepers. Avenue plantation developed along the roads.

(v) No groundwatsr shall be used for the washery operations.

(vi) The unit shall operate on the prindple of zero-discharge Industrial wastewater (workshop
and wastewater from the washery) shall be properly collected, treated so as to conform to
the standards prescribed under GSR 422 (E) dated IQ"' May 1993 and 31" December 1993 or
as amended from time to time and completely recycled for the washery operations and for
green belt development. Oil and grease trap shall be installed for treatment of workshop
effluents.

Green belt shall be developed along the areas such as the washery unit, crushing unit, and
stockyard.

Sodo-economic and welfare measures for the local communities in villages Bisrmapur and
•Kerkatta and around the KDH coalmine housing the washery unit shall be implemented under
CSR.

Coal waste rejects of about 3 MTPA generated form the washery operations shall be fully
utilised in the TPP.

B, General Conditions

(i) No change in technology and scape of working shall be made without prior approval of the
Ministry of Environment and Forests.

(ii) No change In the calendar plan for washing the quantum of mineral coal and waste produced
shall be made.

(ill) Four ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for monitoring SPM, RSPM, S02, NOx and heavy metals such as Hg, Pb, As,
Cr, etc. Location of the statidns shall be decided based on the meteorological data,
topographical features and environmentally and ecologically sensitive targets In consultation
with the State Pollution Control Board.

(iv) Fugitive dust emissions (SPM and RSPM and heavy metals such as Hg, Pb, As, Cr, etc) from
all the sources shall be controlled regularly monitored and data recorded properly. Water
spraying arrangerhent on roads, wagon loading, dump trucks (loading and unloading) points
shall be provided and properly maintained.

Sr. General Manager
MDCWL LIMITED;

JWUDMllA
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No.
ih%..

Pai^aviaMAShav^
COQ.eptjipiej^

Dat«!d> 2^ l0iece»»b^r^

To, ., . . •

ThePfdideiit,
M/s Moniiiiet DattieloCoalWashieries;^!^^
Monnet'Hoo^,-11 M&sjicIMath,
{Jreater KaHasH Part II,.
NewE>elliiMl0.048y^

Sub, : M/s Monnct Oaniels Cpal Vi^asberles m I4<b: at I^ratt»WTa,JRaapiiJj
^  J!hflrltb»ad: l!y2.200S'lbr cxpaa!aW»;Pf>Pi9
Sir,

This is with reference'to IMter-^noi 'MDCI^O/JPiy72/dat^--27;lJ;2012.^di tte
IVJUIJULOVIJ • TiV*f ***'♦ •. .; . • -

ihVit^ap theletterho. i^eWHO/JP»

2
was

noted that the proposal is, for anjei}d.ni^tito :fteiE<3.:dated :J0.12.2008 grant of Environmental
Gleaimice fbr h4/s Daniels cisal V^asheries Pvt. Etd. at Karanpura, Ranchi,
Jhafkhatid; the. proponait-jnfonned that: ^ ̂

1; M/S MOnnet Daniels Goal Wdsheries Pvti Dtd, Was accorded Enviroiiinental
dleariance for setting up 5 MTPA Gpaj WaSliery at KDH OGP'oPGentrarCoallleicls
l(td. in Viliage Karahpura, Distt. Ranchi (Iharldiand) vide MoEF letter No. J-
11015/260/20084A.D(M) dated 1.0:12..20{)8..-

ii. M/S Monnet Daniels Coal Washeries Pvt. Etd. yidp its letter no of vide proponent
letter-no'. MDGL/HO/JPIj'72 dated 27.iT.20l2- MDeL/H.O/JPT/72 dated 27.13-.2.012
and MDCL/liD/JPIj72 dated i9;2.2013 has requ.este.dTor amendment to the'EG viz.
(i} .ahy -suiplus rejects-toi-go to •EBG-based-4herniai--;p£>wer-plants by rail, with whpin
they have, long -term MOU and- typogmphicail -c-orreotioh in. the EC at. specificcondition no, x at.page2 be rectified from 3 MTPA-to I MTPA.-

iii. The Goal is being washed for Prmjab State Eleotricitj' Board under cdutmctual
agreement. As per the EG, the rejects; igeiierated wjll be used by lyipnhet Ispaj &•
Energy Ltd.(MlEL)'at it's.power plant at Raigarh, M/S Mohn^ lspat .:& Energy Ltd.
has 1.70. M'iv. (240 TPH APEG & 336 tpH CEBC Bojlers) Power Plant situated atRaigarh,in Chliattisgarh, which is:using;rej^s:from;-the. washeiy;

'iv; The.reason.for amendment to the EC-, as mentioned-by Monnet Ispat &-Energy Ltd.
(MIEL), Ratgarh that.it is having.an installedicapaeity.of 5 Lakh Tonne SpongeRon.
Further, expairsion of 2 tnkh tdjine .is -Under progress and thereafter,- the- total
capaci^ of Sponge Iron mariufac(urlng ;WiiTbe;7 L^h Tonne.

V. Presently, MIEL is generating 32.5 MW power from 'WHRB and after a>!phnsi6n
MIEL will be in a position to generate approx. 50 MW power from WHRB itself.
MIEL can meet its powef demand from WHRB.

EC>ncmIm«.(_M<.nnt^ • £ ^ ^ 0 P"E'! 1

-p Sr. General Manager
Ivi^ MDCWL LIMITED

KDUmmA
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. R^tanal
^G&nS6l%>ar!^^:trc|^ '■ ' . ''V' ''■ ' ' '-"r^

.§n) Adequate Jti^sqrjes'-^^ai'l l?e tekeo f<}r.cc?rtfW}..6r bojse.enviteBnient./^Vi/i^ts'veqg^ed in ^a«ii^.?md>4®W9 op^to^'of HEMK.^c
s}ialf.beprd\^d^'w!te'eSri^^^ '■•■ .■ •' . ' ' '

p) • v<^lct)lar etej^tpte.i^allfe kept un^r cppcrctl arid regulailj? .moriifete^.i. yehjde^.used for

, M' PeKOTnfiekVi!ojM^ to.;4us^^Sneajs stelLw^ deuces aha th^ siiajl .also
■" . tB provtEj^.wjfe^y^usK^hihg.^ irifofmaiioN

Occupational,health surveilla'nra programme of the v/miers shall'i?e undertaken .
/'S.:;. ■■■ ' ; ■■ . p^odlcally to obseive any contrataons due to exposure te dust and to take correctivB

'measure^ ifhe^dB;; '■ ^ ^■ ■ " ■
C  .) -^envrfronntenial management cell v^JSi suitably guallRpdpersojjpel Shalt be set up undgf-tbe

.  . ■ ■ ^ 'iponttol of a Senior Executive, who will report diredly to the Head of the comparty.

iMint^ and Its Regionat office at fehopal

■P)

§3j,i) copy .of. the will he:rTiarke.d .to co.ncern^..Panchayat;f ..te^^ N(5C)>. if any, from.whom any.

..^y}'. .^t3te,..irldlllj?|^^ shall display a copy of the dcararKe letter at tee Rieglonal

|w) •;1he l^jec^jullidrltles shall advetese at least in,two local newspapers'"Widely circulated
^  ̂ around Itee project, one pf which shall be in the Vetnacular language of the locality concerned

■ ' .•?••{■•' '' ^wItein "Seven.-.daysv-of. tee dearahte.. letter . Informing ■ithatvtheivptoject.'htls.'.itseo-. a^ccorded
. • .1^-. /k?' ":er)\rfronmeotar-,<terante ard. a.copy ..of .tee^ictearaoce-.tetter ::is;:a.va(laMe.-..-.yfltt>: lhe,'.^State

/\ PollotSotioontrol ^tiand,mayalsol>etS6ettattftewehsiteofthBniln[stiY£)fl^Vitwiment&(  ̂ y Forests at httr»://encf<ymfc;ln.<

f  3. The Ministry'or any other competent auttipjlty may stipulate any further cpridltipn for-
■  ' lisivjtbnmentat protectioHi

:.:l^llure.to..cBmplywilh3ny:of;;tee..cojKiftlonsmenfiDni^:atiov%;n^pe^ifcih:.>^fi#^

mii©dtfieri$:landRuleSi'iHhsijf®p|iiefit:^M^

,  .. ^ .;; ... Sr. (;enerat:^rm^
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A Division Building (Ground Floor) HEG Campus, Dhurwa, Ranch!- 834004.

Phone No:.Q65L 24008S2. 2400851. Fax No:- 2400850..

Rgfjj0 Ranchi, Dated.

No Objection Certificate (Consent to establish) under section 25 & 26 of the Wafer (Prevention &
Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution)
Act, 1981.

1. Reference application no. 12927 dated 22.12.2008 of M/s. Moonct Daniels Coal Washeries (P) Ltd.,
Bishrampur, P.O. Dakra, District Ranchi tTharkhand) for setting up a Plant for manufacturing of
Washed Coal at Plot No. 20 P, 211 P, 490 P Khata no. 41 & 67 Mauza Bishrampur, P.O. Dakra, Dist.
Ranchi (Jharkhand). The production capacity of the coal mines wil! be as follows

Raw Coal Inputs 05 Million Ton Per Annum(Expanded Capacity)
Project Cost, Rs. 43.18 Grores.

2. The documents relied upon :

(i) The contents of N.O.C. application. Project report, ELAyEMP and the documents funiishcd In
support of application.

(ii) The related provisions of the Water (Prevention & Control of Pollution) Act, 1974 and under
section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and the Environment (Protection) Act,
1986.

(iii) The entries of check list dated 20.10.2006 made after inspection.

(iv) Environmental Clearance issued by Ministry of Envr. & Forest,Govt.of India, vide No.
J-11015/260/2008-IA-n(M) dated 10.12.08.

3. After considering the above, N;O.C. (Consent to establish) is accorded subject to the
compbancc of the following conditions

(i) / That, the proponent shall obtain consent to operate ftom State Pollution Control Board under
section 25 & 26 of the Water (Prevention & Control of Pollution) Act, 1974 and under section 21
of the Air (Prevention & Control of Pollution) Act, 1981 prior to commissioning of the plant.

(ii) That, the proponent shall install water meter to measure the water to be consumed for differeni
purposes to meet the requirement of the water, furnish returns of water to be consumed and pay
water-cess under the Water (Prevention & Control of Pollution) Cess Act, 1977.

(iii) That, tlie proponent shall obtain authorisation under the Hazardous Waste (Management &
. Handling) Rules, 1989.

ft

Qa«li(ttJ0ap-t8 ^ ̂  ^
Sr. General Manager
MDCWL LIMITED

KDHDMM
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(iv) That, the proponent shall abide by the provisions of the Enviroiunent (Protection)Act,1986
and the standards and guidelines prescribed in the Environment (Protection) Rule, 1986 anc
shall! maintain the quality of efriuentj emission^ ambient air and noise level in conformity wit!
the standards prescribed in the Environment (Protection) Rule, 1986.

i
1

(v) That, the proponent shall collect and treat the effluent in foolproof latest system and shal
recycle treated Ito the syston for reuse and shall ensure the discharge ofeffluent (if at al
necessary) in up stream of the water intake point.

'  i ^

(vi) That, the proponent shall ensure continuous and uninterrupted power supply with provision o
separate energyi meters for the pollution control systems to enable the pollution control system
to ftmction uninterruptedly;

/
\/(vii) That, the proponent shall submit the reports of effluent, ambient air quality and Noise level

monitored before and after commissioning of the plant in compliance of the standard prescribed in
the Environment;(Protection) Rule, 1986.

(vlii) That, the proponent shall use D.O. set(s) of standard as prescribed in the Environment (Protection)
Rules, 1986 and|shall house it (them) in Integral acoustic enclosure(s) and Shall keep the hei^t of
exhaust pipe as per Central Pollution Control Board norms.

(ix) That, the proppnent shall install fixed type vyater sprinklers to cover all dusty places in ,tl
premises to impart water spraying intermittemiy.

(x) That, the proponent shall do tree plantation in at least 33% of the area of the land.

(xi) That, the proponent shall implement the plan of rainwater harvesting with establishment of the
project.

(xii) . That, the proponent shall install air pollution control devices.

(xiii) Thak the proponent shall make all haul roads pucca and shall maintain a good house keeping by
regular cleaning and wetting of die haul roads and duri prone areas.

(xiv) That, the proponent shall use fly-ash and or fly ash bricks in construction of the project.

(xv) Tha^ the proponent shall maintain the quality and table of ground water.

(Xvi) That, the proponent shall keep the waste water in close circuit.

(xvii) ThatJ the proponent shall use all solid wastes as resource as a raw material or a product.

Q»dilV10Ctf'-«9

Sr. Genei'al Manager
'  MDCWI..LIMITED

i  • ■ KJOH^DAKM.
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(xix) That, the proponent shall adopt clean development mechanism.

4. This shall be valid subject to authenticity of documents furnished in support of application
and bpnafide ownership and posscssioh of the land by the proponent.

6. The JharlAand State Pollution Control Board resert es the right to revise and/or add anv
other conditions, if necessary, for the protection of Environment and to ensure pollution
control or any. ^

7. The present N.O.C. should not be considered as an assurance for granting consent to
operate fte proposed plaa, ̂ d is sabjeei to tastaUatlon of ail polluHoo Ltrol dS and
menfS above " eslabUsbmept of the facilities and cotnplianee of all conditions as
8. This N.O.C. is valid for a period of six months from the date of

issue.

Sd/-

(R.K.Sinha)
Member-Secretary

Memo no Js^.'.iEr
Ranch!, Dated....ir.2.'..'?'f

Copy forwarded to illWs. Monnet Daniels Coal Washeries fPt I trf n
Dakr^ District Ranchi (dl«arkhand)/Chief Inspector S paemrlf n^

(R.K.
Member-Secretary

J^Sr. General Manager
'W ' MDCWL LIMITED

KDH^DAKRA

Q»(Jii^OOP-$0



^  R/5
i  JHARKHAND STATE POLLUTION CONTROL BOARD
K  division building (GROUND FLOOR), H.E.C„ DHURWA, RANckl -834004 . <X I "
I  Phone.:2400851.2400852.2400979. Fax:0651- 24008SQ. Weh Silc - www.isncb.nic.in e-mail: ^
f  ranchiisDcb@gmail.com

?  FORM 1(a)
[See rules 4(2), 8(2), 13(2) (iii), and 13(4) (ii)]

FORMAT FOR GRANTING AUTHORISATION FOR GENERATION OR STORAGE OR
TREATMENT OR REFURBISHING OR DISPSAL OR E-WASTE BY MANUFACTURER OF

REFURBISHER

Ref.No.: Ranchi, Date:-!^

AUTHORISATION FOR FACILITIES POSSESSING ENVIRONMENTALLY SOUND
MAGAGEMENT PRACTICE FOR DISMANTELING AND RECYCLING OF E-WASTEE

1. (a) Authorization no. .1.??. ST^..., and (b) date of issue.

2. M/s Meliorate Lubes PvL Ltd (E-Waste Division) of M/s Meliorate Lubes PVt. Ltd Lodhma,
Ramgarh is hereby ̂ ^nted an authori2ation for generation, storage, treatment, disposal of e-
waste on the premises Situated at Mauza- Lodhma, Plot no. 1729, Khata rip. 72, P.S.- Lodhma,
District- Ramgarh for the following:

a. Quantity of e-waste; 300 TPA,
b. Nature of e-waste.- Information Technology & Telecommunication Equipment,

Consumer Electrical and Electronics Equipments.

3. The authorization shall be valid for a period fiom date of issue to 05 years.

4. The e-v/aste mentioned above shall be collected, stored, transported, dismantled and recycled in
manual &. mechanical manner at Mauza- tiodbma, Plot no. 1729, lUiata no. 72, P.S.- Lodhma,
District-Ramgarh.

5, The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under the Environment (Protection) Act, 1986.

b

6a

cretaryer

(Rajeev L

Terms and conditions of authorization

J. The authorization shall comply with the provisions of the Environment (Protection) Act,
1986,and the rules made there under. _ . . c «■

2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the concerned State conditions as mentioned in the

3. Any unauthoriz^ change
4  'of mranthorized p.«on to take prior pemtisaion of the concamed Stale
5. 'A^rp"5^r rtrrelrof"SrSn h. «ade aa .aid down in anh-rnie (vij
6 ^.S'fteS'cnpier shall comply the CTOoonditiona and aubmlt the report to the Board.7. That, the residue generated during recycling process is disposed off m an authorized

treatment storage disposal facility if any. (1
.  . . 1

'  MDCWLUMITED



<5i5
«. That, the occupier shall submasmnaal returns in Fotin-3 to the Board on ot before so"-day of

June every year. e-waste for a period not exceeding 120 days and shall

^Stlta :3'o«:; * transfer and storage of ̂ te and mahe these recon.
,0 W t'^pferi be We for ali damages caused to the environment due to improperrttc^ff^°«Krfina.»ia.P-lesas
"•^isVonsundertheserulesbytheBoard.

(Rajeej^^han Mkshi)
"  \Seci'et»0'embe

Tv^te* Sr. General Manager
MDCWL LIMITED

KDHDAMA
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A3. .
Annexure R/4

f  "*

JHARKHAND STATE POLLUTION CONTROL BOARD

township administration building, HEC complex, DHURWA, RANCHI 834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No. JSPCB/HO/RNC/CTO-6520424/2020/708 Dated: 2020-03-25

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
trader section 21 of the Air (Prevention & Control of Pollution) Act, 1981

y

1. Application (s) dated 2020-01-02 of Monnet Daniels Coal Washeries Ltd., Occupier Name :H L Sapru for
consent under section 25 (l)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

•3

2. Documents Relied Upon:

(a) The content of Environmental Clearance (EC), granted by MoEF, Gol vide Ref. No. J-
11015/260/2008.I(A)II(M) dated-26.12.2013 for expansion of Coal Washery from 0.9 Million TPA to 5.0
Million TPA.

(b) Tlie content of Consent-to-Establish (CTE), Ref. No. N-5 dated-09.03.2009 at Plot No.-20(P),211 (P)&
490(P), Khata No.- 41,67, Mauza-Churi & Bi.slu:ampur, Ranchi, Area-6.07 Ha., Investment-4318 Lac for
production of Raw Coal Input-5 Million TPA.

(c) The content of Consent-to-Operate (CTO), Ref. No. JSPCB/HO/RNC/CTO-1040304/2017/1401 Dated
16.10.2017 for production of Raw Coal Input-0.5 Million TPA for the period upto 31.12.2019.

(d) The content of Inspection Report (1/R), Ref. No. 667 Regional Oflice, Ranchi, Dated 24.12.2019.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -Churi & Bisrampur, P S -Ranchi, District -RANCHI, as follows:

Project Site-Area Invesmrent

(Rs)
Product & Capacity Period of CTO

Plot Nos. Area Date of issue

To

Before

Expansion
20(P),211(P),
490(P), Khata
No.- 41 & 67,
Mauza-

Bishrampur

6.07 Ha. 43.18

Crores

Raw Coal Input- 5.0
MTPA

31/12/2021

(A) Specific Conditions:

Sr. General Manager
MDCWL LIMITED



1. That, the occupier shall maintain & operate ETP regularly and shall ensure zero liquid discharge.

2. That, the occupier shall make arrangement to control fugitive emission caused due to transportation of
coal.

3. That, the occupier shall do cleaning and wetting of the ground by installing fixed type water sprinklers.

4. That, the occupier shall dump reject coal and tailings at least 100 mtr. away from river/water body etc.

5. That, the occupier shall construct garland drain all along the reject coal dumped/tailings followed by
pond and shall do its evacuation and maintain properly.

6. That, the ambient air quality standards in respect of noise as notified under the Environmental
(Protection) Rules, 1986, shall be followed at the boundary line of the coal washery.

7. That, the water or water mixed chemical shall be sprayed at all strategic coal transfer points such as

conveyors, loading,unloading points, etc. As far as practically possible conveyors, transfer points, etc, shall

be provided with enclosures.

8. That, the crushers/pulverisers of the coal washeries shall be provided with enclosures, fitted with suitable

air pollution control measures and finally emitted through a stack of minimum height of 30 m, conforming
particulate matter emission standard of 150 mg/N cubic meter or provided with adequate water sprinkling
arrangement.

9. That, the efficiency of the settling ponds of the waste water treatment system of thd'^coal washery shall
not be less than 90 per cent.

10. That, the green belt be developed along the road side, coal, handling plants, residential complex, office
building and aU around the boundary line of the coal washery.

11. That, the storage bunkers, hoppers, rubber decks in chutes and centrifugal chutes shall be provided with
proper rubber linings.

12. That, the vehicle movement in the coal washery area shall be regulated effectively to avoid traffic
congestion. High pressure horn shall be prohibited. Smokes emission from heavy duty vehicle operation in
the coal washeries should conform the standards prescribed under the Motor Vehicle Rules, 1989.

13. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 31.12.2021, with requisite
fee and documents showing compliance of all of the above conditions.

14. That, the occupier shall submit compliance report of CTO Conditions every year to the Board.

15. That, the water sprinkling by using fine atomizer nozzles arrangement shall^e provided on
heaps arid on around the crushers/pulverisers. ^

Sr. General Manager
MDCWL LIMITED

_  KDMj
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16. That, the water consumption in the coal washery shall not exceed 1.5 cubic meter per tonne of coal.

(B) General Conditions:

That, the occupier shall maintain the National Ambient Air Quality Standard given below:

Sr. General Manager
MDCWLLBdITED

Mr^sraJ)



SN Pollutant
Time Weighted
Average

Concentration in Ambient Air

'Industrial,
Residential, Rural
and Other Are^^

Ecologically
Sensitive Area
(notified by
Central Govt.)

♦  (1) (2) (3) (5)

1. Sulphur Dioxide
(S02), lig/mS

Annual

24 hours

50

80

20

80

2. Nitrogen Dioxide
(N02), pg/m3

Aimual

24 hours

40

80

30

80

3.

5

Particulate Matter

(size less than 10
)jm) or PMIO,

pg/m3

Annual

24 hours

60

100

60

100

4. Particulate Matter

(.size less than 2.5
pm) or PM2.5,

pg/m3

Annual

24 hours

40

60

4p
60

5. Ozone(03),
pg/m3

8 hours
1 hour

100

180

100

180

6. Lead (Pb) pg/m3 Annual

24 hours

0.50

1.0

0.50

1.0

7. Carbon Monoxide

(CO) mg/in3
8 hours

1 hour

02

04

02

04

8. Ammonia (NH3)
pg/m3

Annual

24 hours

100

400

lOo
400

9. Benzene (C6H6)
.  Pg/m3

Annual 05 05

10. Benzo(a)
Pyrene(B^)

Particulate Phase

only ng/m3

Aimual 01 01

11. Arsenic (As)
ng/m3

Annual 06 06

12. Nickel (Ni)
ng/m3

Annual 20 20

Note : Serial no. 1 to 4 - Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.

7.'

Sr. General Manager
MDCWL LIMITED

KDM^mMA ^
V^£ Cepy AttestE-P



(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows.

(3)

SN Parameter Standard

That the occupier shaU keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids 100 mg/L

2  ■ ,BOD 30 mg/L

3 COD 250 mg/ L

4 Oil & Grease 10 mg/ L

(4) That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous
Wastes

In TSDF

3 Non-Carbonaceous Non-
Hazardous solid wastes/ Mine
Over Burden

As a substitute of-Soil or Mineral

if-'".
(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of

exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

(9) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), 14) and p) or
paragraph 3 of this CTO yearly at required periodicity.

nO) That, this CTO is valid subjected to the validity of mining Lease/lVfining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renew^of Mining,.
Lease/Mining Plan, this consent shall be treated as revoked automatically.

Sr. GeneriS M.r':'ager

MDC'm.UMI7''ED

^ Km&GGul
I five Cvf/



(11)

(12)

(13)

That this CTO is issued from the environmental angle only and does not absolve the occupier from
oS Smtory Sations prescribed under any other law or any other instrument m force. The sole
and complete responsibility to comply with these conditions laid down m all other laws, forbeing in force, rests with the industry/unit/occupier. •

That this CTO shall not in any way, adversely affect or jeopardize fte legal proceethng , if any,iisSmted ̂  tli pS or that could be, instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

That, the occupier shall comply with all applicable provisions of fee Water (^^ev^ of
Pnlliitioni Act 1974" fee Water (Prevention & Control of Pollution) Cess Act, 1977, fee A[potion &Conn^^^^^ Act, 1981; and fee Environment (Protection) Act, 1986 and Rules
made there under.

4  That this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time bemg m force.

^  5 That this CTO is being issued on the basis of information/ documents/ ce^ficate submitted by the' ■ unit. This CTO will he revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall he valid subject to compliance of all other legal requirements applicable to the unit

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent. d a i c c\/ Digitally signedKrtJCCV byRAJEEV

LOCHAN LOCHAN BAKSHl
Date: 2020.03.25

This is issued with the approval of the Competent authority BAKSHl isnsaa -tos'so' ̂
[Rajeev Lochan Bakshi]

^  Member Secretary

Memo No.; JSPCB/HO/RNC/CTO-
6520424/2020/708

Dated: 2020-03-25

Copy to; Sri H. L. Sapru, CEO, M/s Monnet Daniels Coal Washeries Ltd. At- Near KDH Mines of CCL,
f " NK Area, P.O.-Dakra, Ranchi 829210/ Chief Inspector of Factories, Ranchi/ Director of Mines, Govt of

Jharkhand, Ranchi/ Deputy Commissioner, Ranchi/ DFO, Ranchi/ DM0, Ranchi/ Regional Office, Ranchi
for information & necessary action. He is requested to examine the compHance report and. shall submit
report to H.Q. year wise. RAJEEV rr. • t b i i,-i

LOCHAN" LOCHAN BAKSHl [Rsjeev Lochau Bakshi]
BAKSHl Member Secretary

Sr. General Manager
MDCWLIIMITED

KDSlBAmA

l^lz A)py ArrF^TCj)



■looas/^l, AM

u

Date ,■ 28-10-2021

Payment Challan

Challan Details

Bank Copy.

NEPF«rGS° ■'
Beneficiary Name;

Pay To Account Number :
Bank Name:
IFSC Code:

Payable Amouni(in Rs.)

Jharkhand State Pollution Control
Board

JPCBR1403113966
ICICl Bank

ICIC0000104

^ O O O -0-0

1. Please fill the Amount. uo <^1 0-LjUy ") ^
NEFT/RTGs ij4fnst this challan.3. ISEFT / RTGS payment challan will be valid only after 2 working days from

reglstratibh date.

Sr. General Manager
MDCWL LIMITED

TRvC pDfy

http.://5tstoc»hm8.nte.W<XMMSfln^
i. K

Annexu^e R/s
<53-

Dale : 23-10-2021

Payment Challan

Challan Details

Payment to be made as per details given below if paying through
NEFT/RTGS , ^ s

Jharkhand State Pollution Control
Board '

JPCBRI403M3966
ICIClBank

1CIC0000104

G,0 O O Z90C ^ . 0 S-1 xf-^ gri 0(
CA/) ^

I' NEFTIRTGS agalAt this challan3. NEFT / RTGS payment challan will be valid only after 2 working days from
registration date. ^

Beneficiary Name :

Pay To Account Number :
Bank Name : .

IFSC Code ;

Payable Amount(in Rs.):

1. Please fill the Amount.

""" HbFC,BANK LTD. ■
. Ratu Road. Rancht -1470'

Initials
CHEQUE RECEIVED FOR

2 8 OCT 2021 AS'

n Local Cl^ D High Value CIg,
Q Funds Transfer Cr. D Out Sta'icn Colin.□ Foreign Colin.

!^T>7..ba««-Sc<>«a^;<<^C40v_.^ —r— ■ -

VI



ytatfl Pnllution Control Board, Jharkhsnd

to

©ceipi Mo> 959151172

eposiK" Name

,mGUf)t

.ank Name.

.;ankld>

Application No.

lama and Address of Industry

^am© off Regional Office

Applied For

Payment Date

rota! Amount Paid (Rs.)

Transaction Status

CTO (Rs.)

Total (Rs.)

Date '• 0i-ll"2021

H L Sapru

1^6000.0

NA

iCICI , .

11502577

RANCHI

Ranchi

CTO - both - reNew .

01-11-2021

166000.0

Successfully Completed

Payment Details

166000.0

166000.0

, Prira

Baci"'

3lCa/.

Sr General Manager^idcwllimited

jfiA/'d Copj



Annexurb
JHARiaiAND STATE POLLUTION CON IROL BOARD

3\
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPI,EX, DHURWA, lUVNCHI 834004

Telephone; 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

RefNo. JSPCB/HO/RNC/CTO-II502577/2022/265
Dated: 2022-03-12

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2022-02-21 of Monnet Daniels Coal Washeries Ltd., Occupier Name :H L Sanru feu-
consent under section 25 (l)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution) Act ! 974
and under section 21(1) of the Air (Prevention & Control of Pollution) Act, 1981..

2. Documents Relied Upon:

m  Clearance (EC), granted by MoEF, Gol vide Ref. No. 1-
Million TPA dated-10.12.2008 tor expansion of Coal Washery from 0.9 Million TPA to 5.0

SffuTtn!? JoSpf dated-09.03.2009 at Plot No.-
in^ r ]' J '^9-" 41,67, Mauza-Churi & Bishrampur, Ranchi, Area-6.07 Halnvestinent-4j 18 Lac for production of Raw Coal lnput-5 Million FP.'^..

(c) The content ot Consent-to-Operate (CTO) granted vide Ref No ISPCR/t-tn/RMP/r'Tr"

uptoll'Sf of pe, i„c,
(d) The content of Inspection Report (1/R), Ref. No. Nil Regional Office, Ranchi, Dated P 01 20'''' and
reverification report inspected on 09.03.202?; "

(t) The content of registered land'deed no.T 3124/11714/2006 dated 07.06.2006 tor thirty years.

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollutioii) Act 1974

Mauzfchn? & Control ofPollution) Act, 1981 to operate the pmpct inMauza-Chun & Bisrampur, P S-Ratichi, District-RANCHI, as follows:

Project Site-Area Investment

(Rs)
Product & Capacity Period of CTO

Date of issue |
To

• Plot NOS: A^ea

Before

Expansion
20(P), 21 1(P),
490(P), Khata
No.-41 &67

6.07 Ha. 49,96,70,46
1/-

Raw Coal Input- 5.0
Million TPA

31/12/2023

i

1

MDCVfl-X
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(A) Specific Conditions:

^ That, the occupier shall maintain & operate ETP regularly and shall ensure zero liquid discharge.

That, the occupier shall make arrangement to control fugitive emission caused due to transportation of

coal.

^That, the occupier shall do cleaning and wetting of the ground by installing fixed type water sprinklers.

i^. That, the occupier shall dump reject coal and tailings at least 100 mtr. away from river/water body etc.

.^..That, the occupier shall construct gafland drain all along the reject coal dumped/tajlings followed by

pond and shall do its evacuation and maintain properly.

J/That, the ambient air quality standards in respect of noise as notified under the Environmental
(Protection) Rules, 1986, shall be followed at the boundary line of the coal washery.

xTf'rhat, the water or water mixed chemical shall be sprayed at all strategic coal transfer points such as
conveyors, loading,unloqding points, etc. As far as practically possible conveyors, transfer points, etc, shall
be: provided with enclosures.

^8. That, the crushers/pulverisers of the coal washeries shall be provided with enclosures, fitted with suitable
air pollution'control measures and finally emitted through a stack of minimum height of 30 m, confonning
particulate'matter emission standard of 150 mg/N cubic meter or provided with adequate water sprinkling
arrangement.

^That, the efficiency of the settling ponds of the waste water treatment system of the coal washery shall
not be less than 90 per cent.

^ That, the green belt be developed along the road side, coal, handling plants, residential complex, office
building and all around the boundary line of the coal washery.

.11. That, the storage bunkers, hoppers, rubber decks in chutes and centrifugal chutes shall be provided with

proper rubber linings.

^ That, the vehicle movement in the coal washery area shall be regulated effectively to avoid traffic
congestion. High pressure horn shall be prohibited. Smokes emission from heavy duty vehicle operation in

■  the coal washeries should conform the standards prescribed under the Motor Vehicle Rules, 1989.

That, the occupier shall submit compliance report of CTO Conditions eveiy year to the Board.

That, the water sprinkling by using fine atomizer nozzles arrangement shall be provided on the coal

heaps arid on around the crushers/pulverisers. fj LtV^^^

15. That, the water consumption in the coal washery shall not exceed 1.5 cubic meter per tonnCj^ffiw..., ^
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■ 16. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water

(Prevention & Control of Pollution) Act, 1974 and under section 21 of. the Air (Prevention & Control of

Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 31.12.2023, with requisite
fee and documents showing compliance of all of the above conditions.

(B) General Conditions :

That, the occupier shall maintain the National Ambient Air Quality Standard given below;



■  SN Pollutant
Time Weighted

' Average.

Coneentration in Ambient Air

Industrial,
Residential, Rural
and Other Area

Ecologically
Sensitive Area

(notified by
Central Govt.)

(1) (2) (3) (4) (5)

■  1. • Sulphur Dioxide
(802), pg/m3

Annual

24 hours
50

80

20

80

2. Nitrogen Dioxide
(N02), pg/m3 ■

Annual

24 hours
■  . 40

80

30

80

3. Partieulate Matter
(size less than 10
pm)orPM10,

pg/m3

Armual

24 hours
60

100 .

60

100

4. Partieulate Matter

(size less than 2.5
pin)orPM2.5,

pg/ra3

Annual
24 hours ■

■  40

. 60
40

60

5. Ozone(03),
pg/m3

8 hours

1 hour
100

180
100

180

6. . Lead (Pb) pg/m3 Annual

24 hours
■ 0.50
1.0

0.50

1.0

7. Carbon Monoxide

(CO) mg/m3
8 hours

1 hour

02

04
02

04

8. Anunonia (NH3)
pg/m3

Annual

_ 24 hours
100.

400

100

400

.9. Benzene (C6H6)
■  pg/m3

Annual 05 05

0110. Benzo(a)
Pyrene(BaP)

Partieulate Phase

only ng/m3

Annual 01

11. • Arsenie (As)
ng/m3

Annual 06 06

12.

-

Nickel (Ni)
ng/ra3

Annual , 20

1

20

Note : Serial no. 1 to 4 - Mandatory
Serial no. 5 to 12 As applicable for s.pecific type of industry.

.  .
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in confoiinity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids 100mg/L

2  ' BOD 30 mg/L

3 COD 250 mg/ L

4  ■ ' Oil & Grease: 10 mg/L

(3)

(4) ■ That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

1  , Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous.
Wastes

InlSDF

3 Non-Carbonaceous Non-
Hazardous solid wastes/ Mine
Over Burden

As a substitute of Soil or Mineral

(5) '■ That, the occupier shall keep ,D G Set(s) within acoustic enclosure and shall keep the height(s) of
_  exhaust pipe(s) as per Central Pollution Control Board nonn.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Vfater
Directorate approved system of rain water harvesting-cum-ground water'recharge and submit the
photographic view of the structures within a month. .

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement wit'h supporting stoichiometric calculations
analyses, reports, every year latest by 30th September of the next finaneial year.

(9) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and QHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

(10) ■ That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Enviromnental ,Clearance, if applicable. In case of no renewal of Vlj
Lease/Mining Plan, this consent shall be treated as revoked automatically,
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(11) That, this CTO is issued from the enviromnental angle only and does not absolve the occupier from

other statutory obligations prescribed under any other law,or any other instrument in force. The sole
.  and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industi-y/ unit/ occupier.

(1?) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted In the past or that could be ,, instituted against you by the State Board for violation of the
provisions of the Act or the Rules made thei'c under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Enviromnent (Protection) Act, 1986 and Rules
made there under. ■

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
uuit. This CTO will be revoked if any of the information/docnments/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. . The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Y;BtinHra Digitally signed by.laLMIUICi Yatindra Kumar Das

Date: 2022.03.12

:09 +05'30'This is issued with the approval of the Competent authority ITl 3 T Ds S 12:n :o
[Yatindra Kumar Das]

■  . ■ Member Secretary

MerrioNo. : JSPCB/HQ/RNC/CTO- Dated - 2022-03-12
11502577/2022/265

Copy to: M/s Momiet Daniels Coal Washefies Ltd. At- Near KDH Mines of CCL, NK Area, P.O.-Dakra,
Ranchi/ Chief Inspector of Factories, Ranchi/ Director of Mines, Govt of Jharkliand, Ranchi/ Deputy
Commissioner, Ranchi/ DFO, Ranchi/ DMO, Ranchi/ Regional Office, Ranchi for information & necessary

^  action. He is requested to examine the compliance report and shall submit report to H.Q. year wise.

^  „ [Yatindra Kumar Das]
. Digitally signed

•  " Yatindr byvatindra ' Member Secretary
Kumar Das

a Kumar Date:
2022.03.12

Das 12:10:43
l-05'30'

,
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION building (GROU'ND FLOOR), H.E.C., DHURWA, RANCHI -834004

Phone. :24()0852, 2400851, Fax:0651- 2400850 ww-w.jspcb.org

FORM 2
[See rule 6(2)]

FORM FOR Gl^ANT OR RENEWAL OF AUTHORIZATION BY STATE POLLUTION
CONTROL BOARD TO THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER

AND OPERATORS OF DISPOSAL FACILITIES

1. .No. of authorization and date of issue: JSPCB./HO,'RNC/HWM-9658292/2022/28' 17/07/2022

3.

Reference of appicaliou(No. and date): 9658292 12/04/2022

Monnct Daniels Coal Waslicries Ltd. of H L Sapni is hereby granted an authorisation based on tlie
enclosed signed inspection report for generation, collection, reception, storage, transport, reuse, recycling,
recoveiy, pre-processing, co-processing, utilisation, treatment, disposal or any other use of hazardous or
other wastes or both on the premises situated at Near KDH Mines of CCL, NK Area, P.O. Dakra, District-
Ranchi-829210 (.Hiarkhand)

Details of Authorisation

Sl.No. Category of Hazardous
Waste as per the Schedules I.
II and III of these mlcs

Authorised mode of disposal
or recycling or utilisatioji or
co-processing, etc.

Quantity(toii/annum)

1 5.1 Used/Spent Oil processing 0.410 KL/Annum

(1) The authoiisation shall be valid for a period of date of issue to 31.03.2025 years

(2") The authorisation is subject to the following general and specific conditions (Please specify any
conditions that need to be imposed over and above general conditions, if any):

A

1.

2.

4.

5.

General conditions of authorisation:

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986. and the
rules made there under.

The authorisation or its renewal shall be produced for inspection at tnc request of an officer authorised by
the State Pollution Control Board.

The person authorised shall not rent, lend, sell, transfer or otheivvise transport the hazardous and other
wastes e.Kcept what is penuitted through tliis authorisation

Any unauthorised change in personnel, equipment or working conditions as meniioned in the application by
the person authorised shall constimte a breach of his authorisation.

The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation
is being granted considering all .site specific possible scenarios such as spillages, leakages, fire etc. and thci
possible "impacts and also caity out mock drill in this regard, at regular inteival of time.

jVIDCWLLIMITHD



6. ■ The pei-son authorised shall comply with the provisions outlined in the Central Pollution Control Board ■
guidelines on 'Tmplementing Liabilities foi' Environmental Damages due to Handling and Disposal of
Hazardous Waste and Penalty"

7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close,
down the facility: ' '

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental
occurrence and its clean-up operation. . .

9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10. The hazardous and other waste which gets generated •during recychng or reuse or recovery or pre-processing
or utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific
conditioris of authorisation.

11. The importer or exporter shall bear tire cost of import or export and mitigation of damages if any.

12. An application for the renewal of an aulhoirsalion shall be made as laid down tinder these Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environirient, Forest
and Climate Chairge or Central Pollution Control Board from tune to time.

14. Annual return shall be filed by June 30th lor the period ensuring 31st March of the year.

B  Specific conditions:

(1)That, the occupier shall comply tire provisions of the Eirvironment Protection Act and Rules.

(2)T"hat. the authorization shall be produced at the time of inspection.

(3)That, the occupier authorized shall not rent/sell or otlrervvise transport the H'W without obtaining prior
peimission of the Board.

(4)That, any un-authorization change shall constitute'a breach the authorization.

(5)That, it is the duty of authorized person to take prior permissioii of the Board to close down the facility.

(6)That, the renewal of authorization shall be made as laid down in the niles.

(7)That, any other condition for compliance as per the guidelines issued by the MoEF for CPCB.

(8)That, the occupier shall submit anntial return for the firiancial year before 30th June, eveiy year.

(9)That, the occupier shall comply all the conditions.'

.  (lOJThat, the occupier shall submit quarterly and annual information on hazardous wastes consumed its
source, products generated or resources conserved (specitj'ing the details like type and quantity of resources
conserved) to the concerned SPCB.

(1 l)That, the occupier shall complied all directions given by standard operating and procedure.

V^tinrlt-a Digitally signed byIdLlllUld Yatindra Kumar Das

Kumar Das

Memo No:JSPCB/HO/RNC/HWM- [Yatint^r'a Kumar Das]
9658292/2022/28 Member Secretary
Date: 17/07/2022 .

CopyXo:

M/s Moniiet Daniels Coal Washeries Ltd;, At-Near KDH Mines of CCL, NK Area, P.O. Dakra,

Distnct-Rauchi-829210 (JharkhandJ/Rcgional Officer, Regional Office, Ranclii for information and

necessarv action. -i • .ik
■yatinHrrt t^igitaily signed byT d It I I UI Cl Ycitindra Ktnnai Das

1,// l/. ,Kvs-.',r n-^r- Date:2022.07.17
00:39:42 +05'30'Kumar Das
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[ Y atindra Kumar Das]
Member Secretary

Sr. General Managerj^CWL LIMITED
I t



ANNEXUf?,e
■

NATIONAL AMBIENT AIR QUALITY STANDARDS
CENTRAL POLLUTION CONTROL BOARD

NOTIFICATION

New Delhi, the 18"* November, 2009
No.B-29016/20/90/PCI-L—In exercise of the powers conferred by Sub-section (2) (h) of

section 16 of the Air (Prevention and Control of Pollution) Act, 1981 (Act No. 14 of 1981), and
in super session of the Notification No(s). S.O. 384(E), dated 11"" April, 1994.and S.O. 935(E),
dated 14"^ October, 1998, the Central Pollution Control Board hereby notify the National
Ambient Air Quality Standards with immediate effect, namely;-

NATIONAL AMBIENT AIR QUALITY STANDARDS

s.

No.
Pollutant

Time

Weighted
average

Concentration in Ambient

Air

Methods of

Measurement

Industrial,

Residential,
Rural and

Other Area

Ecologically
sensitive area

(notified by
Central

Govt.)

(1) (2) (3) (4)- (5) ■  (6)

1
Sulphur Dioxide

(SO2), pg/m^

Annual* 50 20 • Improved West and
Geake

• Ultraviolet

fluorescence

24 hours** 80 80 ,

2
Nitrogen Dioxide
(N02),pg/m-'

Annual* 40 30 • Modified Jacob &

Hochheiser (Na-
Arsenite)

• Chemiluminescence

24 hours** 80 80

3

ParticLilate Matter

(size less than 10

pm) or

PMiopg/m^

Annual* 60 60 • Gravimetric

• TOEM

• Beta attenuation24 hours** ■  100 ■  100

4

Particulate Matter

(size less than 2.5
microns) or PM2.5

fLg/m^

Annual* 40' 40 • Gravimetric

• TOEM

0 Beta attenuation24 hours** 60 60

5 Ozone (O3) pg/m^
8 hours ** 100 100 • UV photometric

• Chemiluminescence

" Chemical method
1 hour ** 180 ISO

6 Lead (Pb) pg/m^

Annual* •  0.5 0.5 • ASS / ICP method

after sampling on EPM
2000 or equivalent
filter paper

• ED - XRF using
Teflon filter

24 hours** 1.0 1.0

Sr. General Manai
MDCWLLIMIThj^
KJMDAKBA



(1) (2) (3) (4) (5) (6)

7
Carbon Monoxide

(CO) mg/m^

8 hours** 2 2 Non Dispersive Infra
RED (NDIR)
Spectroscopy

1 hour** 4 4

.  8
Ammonia (NH3)

pg/m^

Annual* 100 100 • Chemiluminescence

•  Indophenol blue
method

24 hours** 400 400

9
Benzene (CgHg)

pg/m^
Annual* 5 ■  5

• Gas chromatography
based • continuous

analyser
• Adsorption and

desorption followed by
GC analysis

10

Benzo (a) Pyrene
(BaP) -

particulate phase
only ng/m^

Annual* •  1 1

Solvent ■ extraction

followed by HPLC / GC
analysis

11
Arsenic (As)

•  ng/m^
Annual* 6 6

AAS / ICP method after

sampling on EPM 2000
or equivalent filter paper

12. Nickel (Ni) ng/m^ Annual* 20 20

AAS / ICP method after

sampling on EPM 2000
or equivalent filter paper

*  Annual arithmetic mean of minimum 104 measurements in a year at a particular site
taken twice a week 24 hourly at uniform intervals.

** 24 hourly or 8 hourly or 1 hourly monitored values, as applicable, shall be complied with
98% of the time in a year. 2% of the time, they may exceed the limits but not on two
consecutive days of monitoring.

Note: Whenever and wherever monitoring- results on two consecutive days of monitoring
exceed the limits specified above for the respective category, it shall be considered
adequate reason to institute regular or continuous monitoring and further investigation.

>7\

Sr. General Manager
MDCWL LIMITED
KDUiDAMA
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Annexure R/"?
SCIENTIFIC RESEARCH LABORATORY ̂ 2-

An ISO 9001:2015 (QMS) & OHSAS 45001:2018 Certified Organization
Recognized by Jhaiithand State Pollution Control Board

Analytical & Envlronmerital Engineering Laboratory
0-144, Aman Green City, Pundag, Rarictii- 834 004, Jtiarktiand

Tele No.; 0651-2999971, Mobile: 94701 30700, E-mail nirajksingti2003@yatiod.co.in

Report No.: SRLyMDCWPL/SEPT/22 Date: 29.09.2022

TEST REPORT

1. Name and Address of the Unit : M/s Monnet Daniels Coal Washeries (P) Ltd.
Near K.D.H. Mines, P.O.: Dakra
District: Ranchi, Jharkhand.

2. Location of Monitoring : Near Main Gate

3. Date of Monitoring : 19.09.2022 to 20.09.2022

4. Ambient Temperature ; 34''C

5. Average Relative Humidity : 72 %

6.

7.

Meteorological Condition

Results of Ambient Air Quality

: Partly Cloudy

SI.

No.

PARAMETERS UNIT RESULTS

1. Sulphur dioxide (SO2) ng/m" 21.40

2. Nitrogen Oxides (NOx) mim' ^ 36.00

3. PM10 pg/m^ 92.00

4. PM2.5 pg/m^ 51.00

5. Ozone (O3) pg/nt^ 22.00

6. Lead (Pb) pg/m" <0.02

7. Carbon monoxide (CO) mg/m^ 0.810

8. Ammonia (NH3) pg/m' 16.00

9. . Benzene (CsHe) pg/m' <1.00

10. Benzo (a) Pyrene (BaP) nglm^ <1.00

11. Arsenic (As) hg/rn^ <1.00

12. Nickel (Ni) ngW <4.00

Note: 01. Ambient Fine Dust Sampler [Make Ecotech Instruments, Greater Noida, Model-AAS 190]
was used for PM 2.5 collection.

02. Analysis of Lead (Pb), Arsenic (As), Nickel (Ni), and Benzo (a) Pyrene (BaP) was carried
but on PM10 fraction.

for Scientific Research Laboratory,

kJ I iva

(Dr. Niraj Kumar Singh)
In-charge, Jharkhand office.

Head Office: 90, Lake East (4* Road) Santoshpur, Jadavpur, Kolkata-70(^6K
Tele Fax; 033 2416 2267. Tel; 033 2416 1311, E-mail: Jyotiniioy_srl vsnl.tm

Sr. General Manager
MDCWLLIM1TEi>

Tv"—'
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SCIENTIFIC RESEARCH LABORATORY 'i2>
An ISO 9001:2015 (QMS) & OHSAS 45001:2018 Certified Organization

Recognized by Jharkhand State Pollution Control Board
Analytical & Environmental Engineering Laboratory

C-144. Aman Green City, Pundag. Ranctii- 834 004, Jharkhand
Tele No.: 0651-2999971, Mobile: 94701 30700, E-mail nifajksingh2003@yahoo.co.in

Report No.; SRUMDGWPUSEPT/22 Date; 29.09.2022

TEST REPORT

1. Name and Address of the Unit M/s Monnet Daniels Coal Washeries (P) Ltd.
NearK,D.H. Mines, P.O.: Dakra
District: Ranchi, Jharkhand.

2. Location of Monitoring In-front of OfRce Building

3. Date of Monitoring 19.09.2022 to 20.09.2022

4. Ambient Temperature 34°C

5. Average Relative Humidity 72 %

6. Meteorological Condition Partly Cloudy

7. Results of Ambient Air Quality

SL

No.

PARAMETERS UNIT RESULTS

1. Sulphur dioxide (SO?) 19.50

2. Nitrogen Oxides (NOx) vglm' 33.20

3. PMio mm' 84.00

4. PM,«; mm' 48.00

5. Ozone fOa) mim' 20.00

6: Lead (Pb) mlrn' <0.02

7. Carbon monoxide (CO) mcilm' 0.780

8. Ammonia (NH3) mim' 14.00

9. Benzene (CsHa) mm' <1.00

10. Benzo (a) Pyrene (BaP) mim' <1.00

11, Arsenic (As) ntilm' <1.00

12. Nickel (Ni) ndW <4.00

was used for PM 2.5 collection.

02. Analysis of Lead (Pb), Arsenic (As), Nickel (Ni). and Benzo (a) Pyrene (BaP) was carried
out on PM10 fraction.

for Scientific Research Laboratory,

(Dr. Niraj Kumar Singh)
In-charge, Jharkhand office.

Sr. General Manage/2dDCWL LIMITED

Head Office: 90, Lake East (4®*' Road) Santoshpur, Jadavpur, Kolkaia-'
TeleFa.x: 033 2416 2267. Tel: 033 2416 13! 1, E-mail: Jyotirmoy_srl vs



mi
isRn

SCIENTIFIC RESEARCH LABORATORY
14

An ISO 9001:2015 (QMS) & OHSAS 45001:2018 Certified Organization
Recognized by Jharkhand State Pollution Control Board

Analytical S Environmental Engineering Laboratory
C-144, Aman Green City, Pundag, Ranch!- 834 004, Jharkhand

Tele No.; 0651-2999971, Mobile: 94701 30700, E-mail nirajksingb2003@yahoo;co.in

Report No.: SRUMDCWPUSEPT/22 Date; 29.09.2022

TEST REPORT

1. Name and Address of the Unit : M/s Monnet Daniels Coal Washeries (P) Ltd.
Near K.D.H. Mines, P.O.; Dakra
District Ranchi, Jharkhand,

2. Location of Monitoring ; Near MCC -1

3. Date of Monitoring ; 19.09.2022 to 20.09.2022

4. Ambient Temperature ; 34°C

5. Average Relative Humidity ; 72 %

6. Meteorological Condition ; Partly Cloudy

7. Results of Ambient Air Quality

SI.

No.

PARAMETERS UNIT RESULTS

1. Sulphur dioxide (SO2) pg/m' 18.70

2. Nitrogen Oxides (NOx) pgW 31.40

3. PM,o am" 93.80

4. PM25 am" 54.00

5. Ozone (O3) am" 19.00

6. Lead(Pb) am" <0.02

7. Carbon monoxide (CO) mg/m^ 0.760

8. Ammonia (NH3) pg/nni' 14.00

9. Benzene (CgHe) pg/m' <1.00

10. Benzo (a) Pyrene (BaP) ng/m^ <1.00

11. Arsenic (As) ng/m^ <1.00

12. Nickel (Ni) ng/m' <4.00

Note; 01. Ambient Fine Dust Sampler [Make Ecotech Instruments, Greater Noida, Model-AAS 190]
was Used for PM 2.5 coliectiort.

02. Analysis of Lead (Pb), Arsenic (As), Nickel (Ni). and Benzo (a) Pyrene (BaP) was carried
out On PM10 fraction.

for Scientific Research Laboratory,

K.I \

(Dr. Niraj Kumar Singh)
In-charge, Jharkhand office.

Head Office: 90, Lake East (4* Road) Santoshpur, Jadavpur, Kblkata-700075 / (P ̂ f
Tele Fax: 033 2416 2267. Tel: 033 2416 131 i. E-mail: jyotitmioy_srV^sig5er^^

Sr. General Manager
mdcwlumited
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SCIENTIFIC RESEARCH LABORATORY

An ISO 9001.2015 (QMS) & OHSAS 45001:2018 Certified Organization
Recognized by Jharfchand State Pollution Control Board

Analytical & Environmental Engineering Laboratory
e-144, Aman Green City, Pundag, Ranchi- 834 004, Jharkhand,

Tele No.; 0651-2999971, Mobile: 94701 30700, E-mail nirajksirigh2003@yahoo,co.in

Report No.: SRL/iVIDCWPL/SEPT/22 Date: 29.09.2022

TEST REPORT

1. hJame and Address of the Unit ; M/s Monnet Daniels Coal Washeries (P) Ltd,
Near K.D.H. Mines, P.O.: Dakra
District: Ranchi, Jharkhand,

2. Location of Monitoring : Near Laboratory Building

3. Date of Monitoring : 19.09.2022 to 20.09.2022

4. Ambient Temperature :34°C

5. Average Relative Humidity : 72 %

6. Meteorological Condition : Partly Cloudy

7. Results of Ambient Air Quality

SI.

No.

PARAMETERS UNIT RESULTS

1. Sulphur dioxide (SO2) 18.00
2. Nitrogen Oxides (NOx) U9/m' , 32.50
3. PM,o pg/m^ 86.00
4. PM2.5 pg/m" 47.00
5. Ozone (O3) pg/m" 20.00
6. Lead (Pb) pg/m^ <0.02
7. Carbon monoxide (CO) mg/m'' 0.800
8. Ammonia (NHs) mim' 15.00
9. Benzene (CeHe) pg/m^ <1.00
10. Benzo (a) Pyrene (BaP) ng/m^ <1.00
11. Arsenic (As) ng/rh^ <1:00
12. Nickel (Ni) ng/m^ <4.00

Note: 01. Ambient Fine Dust Sampler [Make Ecotech instruments. Greater Noida, Model-AAS 190]
was used for PM 2.5 collection.

02. Analysis of Lead (Pb), Arsenic (As), Nickel (Ni), and Benzo (a) Pyrene (BaP) was carried
out on PM10 fraction.

for Scientific Research Laboratory,

Ki I

(Dr. Niraj Kumar Singh)
In-charge, Jharkhand office.

Head Office: 90, Lake East (4® Road) Santoshpur, Jadavpur, Kolkata-700Q75
Tele Fax: 033 2416 2267. Tel; 033 2416 1311, E-mail: Jyotirrooy

:kata-700075 / P 1

Sr. General Manager
mdcwlumited
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SCIENTIFIC RESEARCH LABORATORY
An ISO 9001:2015 (QMS) & OHSAS 45001:2018 Certified Organization

Recognized by Jharkhand State Pollution Control Board
Analytical & Envlrphmental Engirieering Laboratpty

^  . C-144, Aman Green City, Pundag, Ranchi- 834 004, Jharktiand
Tele No.: 0651-2999971, Mobile: 94701 3070d, E-mail nirajksingh2003@yahoo,co.ln

M/S MONNEt DANIELS COAL WASHERIES (P) LTD.
At: NEAR KDH MINES, P.O.; DAKRA
DISTRICT: RANCHI, JHARKHAND

AMBIENT NOISE MONITQRINO DATA

Monitoring
Location

Date of

Monitoring
Hours Sound Pressure

Level, dB(A)
Near Main Gate

(Beside Secilrity
Room)

19.09.2022 &

20.09.2022
Day Time

(06.00-22.00 hr.)
09.00 61.2

10.00 63.5
11.00 64.1

12.00 62.7

13.00 64.3
14.00 62,9

15.00 65.2

16.00 63.0
Night Time

(22.00-06.00 hr.)
22.00 58.6
23.00 55.8

00.00 54.3
01.00 49.8

02.00 48.4

03.00 51.0

04.00

05.00

54.8

57.2

Norms. National Ambient Air Quality Standards (NAAQS) In respect of Noise as perCPGB, New Delhi,
Industrial Area Day Time 75 dB(A) Leq and Ni
Commercial Area
Residential Area
Silence Zone

ght Time 70 dB(A) Leq
Day Time 65 dB{A) Leq and Night Time 55 dB(A) Leq
Day Time 55 dB(A) Leq and Night Time 45 dB(A) Leq
Day Time 50 dB(A) Leq and Night Time 40 dB(A) Leq

Norms: OSHA Norms in work place for 8 hr. exposure: 90 dB (A)

for Scientific Research Laboratory,

kI i fvai'.

(Dr. Niraj Kumar Singh)
In-charge, Jharkhand Office

Head Office-. 90, Lake East (4'*' Road) Santoshpur, Jadavpur, K.olkata-70007'!
Tele Fax; 033 2416 2267. Tel: 033 2416 1311, E-mail: Jyotirmoy_srl vr "

Sr. Gmeral Manager
MDCWL LIMITED
kdhdamka
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SCIENTIFIC RESEARCH LABORATORY
An ISO 9001:2015 (QMS) & OHSAS 45001:2018 Certified Organization

Recognized by Jharkhand State Pollution Control Board
Analytical & Enylrontnental Engineering Laboratory

C-144, Aman Green City, Pundag, Ranchi- 834 004, Jtiarkhand
Tele No.: 0651- 2999971, Mobile; 94701 30700, Ennail nirajksingti2G03@yatioo.co.in

MIS MONNET DANIELS COAL WASHERIES (P) LTD.
At: NEAR KDH MINES, P.O.; DAKRA
DISTRICT: RANCHI, JHARKHAND

AMBIENT NOISE MONITORING DATA

Report No.: SRL/MDCWPL/Nr02/22 Date of Reporting; 29.09.2022
Monitoring
Location

Date of

Monitoring
Hours Sound Pressure

Level, dB(A)
Near Office

Building
19.09.2022 &

20.09.2022

Day Time 09.10 57.8
(06.0Q-22.00 hr.) 10.10 58.3

11.10 58.9

12.10 59.5

13.10 61.2

14.10 59.0

15.10 61.1

16.10 59.6
Night Time 22.10 54.3

(22.00-06.00 hr.) 23.10 51.7

00.10 49.3

01.10 46.6
02.10 45.9

03.10 47.5
04.10 50.3

1 05.10 53.6

Norms: National Ambient Air Quality Standards (NAAQS) in respect of Noise as per CPCB New Delhi
inHiicfnof -tc jr»VA\ i i ^ 'Industrial Area Day Time 75 dB(A) Leg and Ni
Commercial Area
Residential Area
Silence Zone

ght Time 70 dB(A) Leq
Day Time 65 dB(A) Leq and Night Time 55 dB{A) Leq
Day Time 55 dB(A) Leq and Night Time 45 dB(A) Leq
Day Time 50 dB(A) Leq and Night Time 40 dB(A) Leq

Norms: OSHA Norms in work place for 8 hr. exposure: 90 dB (A)

for SciOhtific Research Laboratory,

Kf

(Dr. Niraj Kumar Singh)
In-charge, Jharkhand Office

Head Office: 90, Lake East (l"* Road) Sanloshpur, Jadavpur, Kolkata-70007.5
Tele Fax: 033 2416 2267. I'ei: 033 2416 13II, E-mail: Jyotirmoy_sri vs:

Sr. General Manager
MDCWLLIMITED

kdm,damila.
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SCIENTIFIC RESEARCH LABORATORY
An ISO 9001:2015 (QMS) &OHSAS 45001:2018 Certified Organization

Recognized by Jharkhand State Pollution Control Board
Analytical & Environmental Engineering Laboratory

0-144, Aman Green City, Pundag, Ranchi- 834 004, Jharkhand
Tele No.: 0651-2999971, Mobile: 94701 30700, E-mail nirajksingh2003@yahoo,co.in

MIS MONNET DANIELS COAL WASHERIES (P) LTD.
At: NEAR KDH MINES, P.O.: DAKRA
DISTRICT: RANCHI, JHARKHAND

AMBIENT NOISE MONITORING DATA

Report No.: SRL/MDCWPL/N-03/22 Date of Reporting: 29.09.2022
Monitoring
Location

Date of

Monitoring
Hours Sound Pressure

Levei, dB(A)
Near MCC -1 19.09.2022 &

20.09,2022

Day Time 09.20 63.8
(06.00-22.00 hr.) 10.20 65.5

11.20 66.2

12.20 64.7

13.20 63.1

14.20 62.8

15.20 64,4

16.20 65.9
Night Time 22,20 58.6

(22.00-06.00 hr.) 23.20 56.3

00.20 53.8

01.20 52.2

02.20 49.4

.  03,20 48.9

04.20 53.6

05.20 55.0

Norms: National Ambient Air Quality Standards (NAAQS) in respect of Noise as per CPCB New Delhi
Industrial Area Day Time 75 dB(A) Leq and Night Tim
Commercial Area
Residential Area
Silence Zone

e 70 dB(A) Leg
Day Time 65 dB(A) Leq and Night Time 55 dB(A) Leq
Day Time 55 dB(A) Leq and Night Time 45 dB(A) Leq
Day Time 50 dB(A) Leq and Night Time 40 dB(A) Leq

Norms; OSHA Norms in work place for 8 hr. exposure: 90 dB (A)

for Scientific Research Laboratory,

K j I i\G^ -
(Dr. Niraj Kumar Singh)
In-charge, Jharkhand Office

Head Office: 90, Lake East Road) Santoshpur. Jadavpur, Kolkata-700^75. a /
Tele Fax: 033 2416 2267, Tei: 033 2416 1311, E-mail: Jvotirmov srl

Sr. General Managerj^CWL LIMITED
KnH»I>ASSA

■p'u.f (of 7 "



cm
SRL

SCIENTIFIC RESEARCH LABORATORY H3
An ISO 9001:2015 (QMS) & OHSAS 45001:2018 Certified Ortjanization

Recognized by Jharkhand State Pollution Control Board
Analytical & Environmental Engineering' Laboratory

C-144, Amen Green City, Pundag, Ranchi- 834 004, Jharkhand
Tele No,: 0651-2999971, Mobile; 94701 30700, E-mail nirajksingh2003@yahoo.co,in

mis MONNET DANIELS COAL WASHERIES (P) LTD.
At: NEAR KDH MINES, P.O.: DAKRA
DISTRICT; RANCHI, JHARKHAND

AMBIENT NOISE MONITORING DATA

Report No. : SRUMDCWPL/N-04/22 Date of Reporting; 29.09.2022
Monitoring
Location

Date of

Monitoring
Hours Sound Pressure

Level, dB(A)
Near Laboratory
Building

19.09.2022 &

20.09.2022

Day Time
(06.00-22.00 hr.)

09,30 60.4 1

10.30 62.9

11.30 64.2

12,30 63,5

13.30 61.8

14.30 62.0

15.30 62.7

16.30 62.8
Night Time

(22.00-06.00 hr.)
22,30 55.1

23.30 53.4

00.30 52.7

01,30 50.2

02.30 48.4

03.30 48.7

04.30 51,0

05.30 53.1

Norms: National Ambient Air Quality Standards (NAAQS) in respect of Noise as per CPCB New Delhi
Industrial Area ■ nau Timo 7r HRrA\ i or. or.ri — -jn jo/a » . - _Industrial Area Day Time 75 dB(A) Leq and Night Time 70 dB(A) Leg
Commercial Area

Residential Area
Silence Zone

Day Time 65 dB(A) Leq and Night Time 55 dB(A) Leq
Day Time 55 dB(A) Leq and Night Time 45 dB(A) Leq

: Day Time 50 dB(A) Leq and Night Time 40 dB(A) Leq

Norms: OSHA Norms in work place for 8 hr. exposure: 90 dB (A)

for Scientific Research Laboratory,

K.I! iKcy'' -
(Dr. Niraj Kumar Singh)
in-charge, Jharkhand Office

Nem/ Office: 90, Lake Easi (4'^ Road) Santoshpur. Jadavpur, Kolkata-70007|
IdeFax; 033 24i6 2267, Tel: 033 2416 131 L E-mail: Jyoiiraioy_srI vsnl.net

a

Sr. General Manager
MDCWL LIMITED

KDUDA^



11/30/22, 10:18 AM Online Data of PM10 Analyzer
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Online Data of PM10 Analyzer
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M/s. Monnet Daniels Coal Washeries Limited

Today's Data in(ug/m3)

Search By Station Id

MDCWL TOGR

mm

smiism

2013

200

m m 114108108 108

1O0

42
34

Day Wise Percentage Data

https://jsac.jharkhand.gov.ln/pm10/Graphlcal_Data.aspx?V=Prima+Equlpment&l=M%2fs.+Monnet+Daniels+Coal+Washeries+Llmlted&lndustry_ID=MDCWL
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Serach By Month

Online Data of PM10 Analyzer
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Sr. General Manager
MDCWL LIMITED

KDHDAmA
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o NOT OF DELHI COURT FEE
° DLCtS738407C.1955R

o o ° 27-MAR-2019

o 0

C.C. No.

FIR No

U/S

P.S.

IN THE COURT OF
0 . A. N.0 :

Suit / Appeal No.

NATIOMAl. c^gggN AlE^J X>etMJ
A'^°\

In re
]/C^ R \SH MA CHQO HA-M

JURISDICTION OF 20^D-,

Applicant
Plaintlff(s) Petitioner(s)
Appellant(s) Complainant(s)

VERSUS

Ar*T ̂  ^ W Defendant(s) /Re.spondent(s) / Accused
r>BveNi>RA

KNOW ALL to whom these present shall come that 1/ We

U-- Shri Ra/rn , |a| OVKS N (TOiO^i,
— /R. 0 - t>«>vK'rss, 'D/'sl-- - b':^T :-lID
-  - ' ■ f jJq hereby appointThe above named

CJ^ 'VuD'S Q 3 ̂ LuMyjQjj^ ■

(herein after called the advocate/s to be my/our Advocate in the above-noted case authorize him:-
To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried

or heard and also in the appellate court including High court subject to payment of fees separately for each court by me/us.
To sign file, verify and present pleadings, appeals cross-objections or petitions for

executii'

docume;
rnVOCATEs

m5
fund sjj,

stages s

: 00
TWENTYFIVE RUPEES

disputed

Promise or other petitions or affidavits or other

roper for the prosecution of the said case in ail Its

lage.

dmit and/or deny the documents or opposite party.

;case or submit to arbitration any differences or

(ner relating to the said case.
. r_------ y.s-L7ir paying separate fee.

■To deposit, draw and receive money, cheques, case and grant receipts hereof qnd to
do ail other acts and things which may be necessary to be done for the progress and in the
course of the prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.

And 1/ We the undersigned do hereby agree to ratify and confirm ail acts done by the Advocate or
his substitute in the matter as my/our own facts, as if done by me/us to ail intents and purpose.

And i/We undertake that 1/ We or my/our duly authorised agent wouid appear in. court and aii hearings
and will inform theAdvocate for appearance when the case is called.

And lA/Ve undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of
the said case.The adjournment costs whenever ordered by the court shaii be of the Advocate which he shaii receive
andretainforhimseif. I

And i/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be
paid to the advocate remaining unpaid he shaii be entitled to withdraw from the prosecution of the said case until the
same is paid up. The fee settie is only for the above case and above Court. I/We hereby agree that once the fee is
paid.i/We vyiii not be entitled for the refund of the same in any case whatsoever and! if the case prolongs for
more than 3 years the original fee shall be paid again by me/us

IN WiTHNESS WHERE OF i A/Vedo hereunto set my/ourhand to these presents the contents ofwhich have

been undertstood byme/uson this dayof;.L...'^l^..^.^.r.
Accepted subject to the terms of the fees

.....20X2.-^ .

C<.AA^
Client Client

AdvocaTe'

i id^tify the Sianature/Thumb Impression of the Below Mentioned Person,Sr. General Manag^^^ (SjiayipisBigfrk
MDCWLLIMITED

KDHDAKRA
MDCWLLIMITED

XDHjDAKM
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